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CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

C.A.N0.2352 of 2002

Mew Delhi, this the $th day of Septamber , 200%E
HON’BLE SH.S.A.T.Rizvi,.MEMBER (&)

hiri Hitendra Sumar.,

&1, Lakshmi Bal Nagar,

New Delhi-23. v

(By fovocate @ Shri abraham M.A)
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; 1. The Secretary.
|
Mirman Yihar, Mew Dalhi.

<. Section Officer
Gaeneral Se:tian.
Directorate General of Health Serwices.

%
) Mirman Bhawan,
Mew Delhi.

The Fstate Officer,

z.
UDirsctorate of Estates,
Mirman Bhawan, :
Mew Dalhi. ~RESPONDENTS
0 R D E RIORAL)
Late Shri Kamal Kishors after working in the
central Electricity aAuthority (CEA) expirsd on  18th
e : e . o~ | 3 poal | 3 3
~ : February, 2002. He was at that time residing with his

family in guarter no. &1, Laxmi Bai Magar, Mew Delhi.

fpplicant.  who is  the deceased smployee’s soh, was

sharing the aforesald accommodation with the decsassd

g Loy e The applicant had in fact bsen residing with
the decsassed &mp 1OV“” in the aforesaid accommodation

throughout ewven though he was an enploved person working

az a Stehographer Grade "C7

in the Ministry of Health and

&

Family Welfars. During the course of his residence In

the aforesaid quarter, the applicant had besn drawing

oo

House Rent allowance (HRA) also for sometims. He has not
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nece January, 2001 but continued o

drawn MRS, howewar,
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share the aforesaid accommodation with_ the dsceaaﬁd

@Gl oyes., The fact that he was sharing accommodation as

1 F [ Y
above WaS veiry  much  In the knowledge of the
respondant-authority. In any case, the applicant has

-y % ey e e o L b A1)
Ration Card as well as Flection I.0. Card. both showing

the aforessaid address. Consaquent upon the death of hi

(53]

-

father has sought regularisation of  the aforesald
d; commodation ju his favour in accordance with the extant
rules  but the respondents have rejscted the applicant’s
claim by simgly stating that he did not fulfil all the

terms  and conditionz for regularisation which are those

conditions has not been indicated in the impugned letter

of 18th June,.. 2002 placed at é-4. To this sxtent, the
ator ﬁﬁaii ordar  can ba sald to a non-speaking order.
Learned counsel appearing on behalf of the applicant

submite that the aforesaid impugned order is bad in  law

Inasmuch as 1t does not assign any specific reason  in
support. of  the rejection of the applicant’s claim. M
also relies on the orders passed by Delhi Migh Court in a

similar case in CW  113/199% - OM 214 1994

fu

23T LL99F. The High Court had, in that petiticn, dealt

with the cass of a retired wmnll:::,»‘w whose daughter sought

regularisatiwn of the accommodatisn which she had sharsd

with the retired empoloyes in her favour. In that CEE
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also, the applican: @ seeking re gJLaul,atlon S namely,
the daughter of the retired amploves, had drawn MRS for
some time.  The High Court, after considering the matter,

directed regularization of allotment in the petitionar’s

favour subjsct to her depasiting the arrears of House

Rent allowanoe along with interest B8 122 p.a. after
adiusting for the period she  had already Forgons.
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Learned counsel submits that the applicant’s
e dealt with and decided by the respondents  on this

there is nothing in the rules which could
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hasis.
pravent  respondants from deciding the matter as albove .,

aocording  to  him,  the applicant fulfilled all the

conditions ladid dowr in the relevant rules for
"gularisatian of thes aforesaid acocommodation. The

appliéant has  not filed any repregenfatimn against the
impugned letter of 18th June, 2002 (=30 In the
peculiar circumstances of this dase, tnn applicant will
not be averse, according to learnsd counssl, fo a.

direction being to the resspondents  to consider thes

o

present O/ 8% & reprea ntatiaon to e Jdisposed of

eypaditiously

E¥

by the respondents by passing a T reasoned
and a speaking order by having regard, inter alia, to the

gement of the MWigh Court in  the above

i
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ratio of th

casa.

Hawving regard to the submissions made. I find that

it o will be proper and in order to dispose of  the
prasent 08 at thiszs very stage sven without issuing notices

in the following terms:i-

{11  The respondent will consider the contents of
the present 08 as a representation and pass a rezson s
and a speaking order in the matter sxpaditiously and in
any 'ewent within a period of three months from the dats

of receipt of a copy of thiz order.
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(i) In the event of an adverss order being passad,
the respondsnts will state their reasons clearly citing

O

of thair res

54}

on

7
[£4]

rule position in support
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(11ii) In thes event an adwer

U‘}

e ordaer being passed by
the respondents, the applicant will have the liberty T
senk reviwval of the present O or to File a fresh 084  in

4

dancs with law as adwissd,
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A 1 have besn Informed that following tha Jlstﬁ of

[

the applicant’s Tather on 18th February, Z00Z, parmissian
has already been granted to him to continue to resids  1In
the sams accommodation Tor a period of 24 months. This

permizsion will hold good notwithstanding any ordar DAaSSEd

By the respondesnts as above.
of in the aforestated

f 2R

{ $.A.T. Rizvi )
MEMBER (&)

& .. The pressnt 08 Is disposed

Tarms.

Skedar/




